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No. I-Monday, February 16, tgSr/Magha 27, 1902 (Saka) C OLUMNS 

President's Address-Laid on lhe Table, 1-25 

Obituary References . 

(Deaths of Shri Shankar Rao Telkikar, Skri G.K. Singha, Sardar Mohamad Latifur 
Rahman, Shrimati Tara Govind Sapre and 8hri M.C. Chagla) 

Re : Motions for adjournment 29-33 

Re : Certain Ordinances to be laid on the Table 

Papers Laid on the Table 



AU"BABEnCAL LIST .OF MEMBERS 

SEVENTH LOK SABRA 

A 

Abbasi, Sh;i Kazi Jalil (Domariaganj) 

Abdul Sam ad, Shri (Vellore) 

Abdullah, Dr. Farooq (Srinagar) 

Acharia, Shri Basudeb (Bankura) 

Agarwal, Shri Satish (Jaipur) 

Ahmad 8hri Mohammad Asrar 
~  

Ahmed, Shri Kamaluddin (Warangal) 

Ajit Pratap Singh, Shri (Pratapgarh) 

Alluri, Shri Subhash Chandra 'Bose 
(Narasapur) 

Amarind.er Singh, S1I;ri (Patiala) 

Anand Singh, Shri (Gonda) 

Ankineedu, Shri M.  (Machilipatnam) 

Ankineedu Prasada Rao, Shri P. 
(Bapatla). 

Ansari, Shri Z. R. (Unnao) 

Anthony, Shri Frank (Nominated-
Anglo-Indians) 

Anuragi, Shri Godi! Prasad (Bilaspur) 

Anwar, Ahmad, Shri (Hapur) 

Appalanaidu, Shri S.R.A.S. 
(Anakapolli) 

Arakal, Shri Xavier (Ern.akulam) 

Arjunan, Shri K. (Dharmapuri) 

Arunachalam, Shri M. (Tenkasi) 

Arya, Shri Kumbha Ram (Sikar) 

Ashfaq Hussain, Shri (MalharajganJ) 

Azad; Shri Bhagwat Jha (Bhagalpur) 
Azad, Shri Ghulam Nabi (Washim) 

Azmi, Dr. A. U. (Jaunpur) 

B 

Bagri, _Shri Mani Ram (Hissar) 

Bagun Sumbrui, Shri (Singhbhum) 

Bairwa, Shri Banwari La! (Tonk) 

Baitha, Shri D. L. (Araria) 

Bajpai, Dr. Rajendra Kumari (Sit,.. 
pur) 

Balan, Shri A. K. (Ottapalam) 

Balanandan, Shri E. (Mukunda_ 
puram) 

Baleshwar Ram. Shri (Rosera) 

Banatwalla, Shri G . M. (Ponnani) 

Bansi Lal, Shri (Bhiwani) 

Barman, Shri Palas (Balurghat) 

Bar Shri Maganbhai (Ahmedabad) 

Barrow, Shri A . E. T. (Nominated-
Anglo-Indians) 

Barway, Shri J. C. (Ramtek) 

Basu, Shri Chitta (Barasat) 

Behera, Shr! Rasabehari (Kalahandi)· 

Bhagat, Shri B. R. (Sitamarhi) 

Bhagat, 8hri H. K. L. (El'st Delhi) 

Bhagwan De';;, Acharya  (Ajmer) 

Bhakta, Shri Manoranjan (Andaman 
and Nicobar Islands) 

Bhardwaj, Shri Parasram (Sarangarh). . 
Bhatia, Shri R. L. (Arnritsar) 

Bhattacharya, Shrt Sushi! (Burdwan) 

Bheekhabhai, Shri (Banswara) 

Bhim Singh, Shri (Jhunjhunu) 

Bhoi, Dr. Krupasindhu (Sambalpur) 

Bhole, Shri R. R. (Bombay South 
Central) 

Bhoye, Shri Reshma Motiram (Dhule) 

Bburia, Shri DUeep Singh (Jhabua) 

Birbal, Shr! (Ganganagar) 

Birender Singh, Rao (Mahtmdragarh) 

Biswas, Shri Ajoy (Tripura West) 

Boddepalli, Shrl Rajagopala Rao (Sri-
kakulam) 

Bosu, Shri Jyotirmoy (Diamond Kar-
bour) 

( iii ) 



Brar, Sbrimati Gurbrinder Kaur 
(Faridkot) 

Brijendra Pal Singb, Sbri (Sambbal) 

Buta Singh, shi (Ropar) 

Chakraborty, Sbd Satyasadhan (Cal-
cutta soutb) 

Chakaradhari Singb, 5hri (Surguja) 

Chandra Pal Singh, Shri (Amroha) 

Chandra Shekhar, Shri (Ballia) 

Chandra Shekhar Singb, Sbri (Banka) 

Chandrakar, Shri Chandu Lal (Durg) 

Chandrashekharappa, Shri T. V. 
(Davangere) 

Charan Singh, Shrl (Baghpat) 

Charanjit Sihgh, Shri (South Del 

Chatterjee, Shri Somnath (Jadavpur) 

Chaturbhuj, Shri (Jhalawar) 

Ohaturvedi, Shrimati Viayawati 
(Khajuraho ) 

Chaudhary, Shr-i M8i1phool Singh 
(Bikaner) 

( iv ) 

Chaudhary, Shd Motibhai R. (Meh-
sana) 

(::baudbud, Shri Tridib (Berhampore) 

Cbavan, 811ri S. B. (Nanded) 

ehav.an, Shri Yeshwantrao (Satara) 

Chavda, Shri Isbwarbhai Kbodabhai 
(Anand) 

Chennupati, Shrimati Vidya (Vijaya-
wada) 

ChhaDgur Ram, Sbri (Lalganj) 

chlngwang Konyak, Sbri (Nagaland) 

Chinnaswamy, Shri C. (Gobichetti-
palyam) 

Choubey, Sbri ~  (Midnapore) 

Cboudary, Shi1 Chittud Subha Rao 
(Eluru) 

Choudhari, Sbrl K. B .  (Bijapur) 

Choudhad, Sbrimati Usha Prakasb 
(Amravati) 

Choudhury, ShrI A.  B.  A. Gbani Khan 

• <MaIda) 
Choudhury, Shri Saifuddin (Katwa) 

Chouhan, Shri Fatebbhan Singb 
(Obar) 

D 

Dabbi, 8hd Ajitsinh (Kaira) 

Daga, ..sbri.. Mool Chand (Pall) 

Dalbir Singh, 8hri (Shahdol) 

Dalbir Singh, Shd (8irsa) 

Damor, Shri Somjibhai (Dohad) 

Dandavate, Prof. Madhu  (Rajapur) 

Dandavate, Shrimati Prarnila (Bom-
bay North Central) 

Das, Shri A. C. (Jaipur) 

Das, Shri R. P . (Krishna gar) 

Dennis Shri N. (Nagercoil) 

Deo, Shri V. Kishore Chandra S. 
(Parvatbipuram) 

Desai, Shri B. V. (Raichur) 

Dev, Shri Sontosh Mohan (Silehar) 

l)evarajan, Shri B. (Rasipuram) 

Devi Lal, Shri (Sonepat) 

Dhandapani, Shri C. T.  (Pollachi) 

Dhote, 8hri Jambuwant (Nagpur) 

Dl,amber Singb, 8hri (Mathura) 

Digvijay Sinh, Shri (Surendranagar) 

Dogra, Shri G. L. (Jammu) 

Doongar Singh, Shri (Hamirpur) 

Dubey, Shri Bindeshwari  (Giridlh) 

Dubey, Shri Ramnath (Banda) 

E 

Ekka, 8hri Christopher (SuJ;ldargada) 

Era Anbarasu, Shri (Chengalpattu) 

Era Moihan, Shri (Coimbatore) 

F 

Faleiro, Shri Eduardo (Mormugao) 

Fernandes, Shri George (Muzaft'ar-
pur) 

Fernandes, Shri Oscar (Udipj) 

G 

Gadgil, Shri V. N. (Pune) 

Gadhavi, Shri Bheravadan K . (Banas-
kantha) 

Gaekwad, Shd R. P . (Baroda) ,, ' 

Gaikwad, Shri Udaysingrao (Kolha-
pur) 



Gamit, Shri Chhitubhai (Mancivi} 

Gandhi, Shrimati lndiI"a, (Medak) 

Gangwar, Shri Harish Kumar (Pili-
~  

'Garoha, Shri Devinder Singh 
(Ludhiana) 

Gayatri Devi, Shrimati (Kairana) 

Gehlot, Shri AShok (Jodhpur) 

Ghorpader Shri R Y. (Beliary) 

Ghosh, Shri Niren (Dum Dum) 

Ghosh Goswami, Shrimati Bibha 
(Nabadwip) 

Ghufran Azam, Sihri (Betul) 

Ghulam Mohammad Khan, Shri 
(Moradabad) 

Gireraj Singh, Shri (Sultanpur) 

Giri, Shri Sudliir (Contai) 

Gohil, Shri G. B. (Bhavnagar) 

Gomango, Shri Giridhar (Koraput) 

Gopalan, Shrimati ·Suseela (Alleppey) 

Gounder, Shri A. Senapathi (Palani) 

Gouzagin, Shri N. (Outer Manipur) 

Gowda, Shri D. M. Putte (Ohikmaga-
lur) 

Gowda, Shri H. N. Nanje (!iassan) 

Goyal, Shri Krishna Kumar (Kota) 

Gulsher Ahmed, Shri (Satna) 

Gupta, Shri Indrajit (Basirhat) 

H 

Hakam Singh, Shri (Bhatinda). 

Halder, Shri Krishna Chandra (Durga-
pur) 

Hannan Moliah, Shri (Uluberia) 

Harikesh Bahadur, Shri (Gorakhpur) 

liasda, Shri Matilal (Jharagram) 

Hembrom, Shri Seth (Rajmahal) 

Horo, Shri N.  E. (Kbunti) 

I 

1mbichibava, Shri E. K. (Calicut) 

lndervesh, Swami (Rohtak) 

lndra Kumari, Shrimati (AUgarh) 

J 

.Jadeja, Shri Daulatsinhji (Jamnagar) 

( V) 

Jaffer Shane!, Shri C. K . ~ 

North) 

Jagjivan Ram, Shri (Sasaram) 

Jagpal Singh, Shri (Eardwar) 

Jai Narain Roat, Shrl (Salumber) 

Jaideep Singh, Shri (Godhra) 

Jain, Shri Bhiku Ram (Chandni 
Chowk) 

Jain, Shri Nihal Singh (Agra) 

Jain, Shri Virdhi Chander (Barmer} 

Jakhar, Shri Bal Ram (Ferozepur) 

Jamilur Rahman, Shri (Kishanganj) 

Jatiya, Shei Satyanarayan (Ujjain.) 

Jena, Shri Ch1'ntamani (Balasore) 

Jethmalani, Shri Ram (Bombay North. 
West) 

Jha, Shri Bhogendra (Madhubani) 

Jha, Shri Kamal Nath (Saharsa) 

Jharkhande Rai, Shri (Ghosi) 

Jitendra Prasad, Shri (9hahjatianpur>. 

K 

Kahandole, Shri Z. N. (Malegaon) 

Kailash Pati, Shrimati (Mohanlalganj) 

Kalanidhi, Dr. A. (Madras Central) 

Kamakshaiah, Shri D. (Nellore) 

Kamal Nath,. Shri (Chhindwara) 

Kamla Kumari, Kumari (Palamau) 

Kandaswamy, Shri M. h~ e  

Karan Singh, Dr. (Udhampur) 

Karma, Shri Laxman ,(Baster) 

Karunanithi, Shri Thazhai M. (Naga-
pattin am) 

Kashyap, Shri Jai Pal Singh (Aonla) 

Kaul, Shrimati Sheila (Lucknow) 

Kaushal; Shri Jagan Nath (Chandi" 
garh) I 

Keyur Bhusan, Shr' (Raipur) 

Khan, Shri ~ Mohammad (Kanpur) 

Khan, Shri Ghayoor Ali (Muzaffar-
nagar) 

Khan, Shri Mahmood Hasan (Buland-
shahr) 

Khan, Shti Malik M. M. A. (Etah) 

Khan, Shri Zulfiquar Ali (Rampuf) 

Kidwai, Shrimati Mohsina (Meerut) 



Kochak, Shri Ghulam Rasool (Anant-
nag) 

Kodiyan, Shri P. K. (Adoor) 
Kosalram, Shri K . T. (Tiruchendur) 
Krishna, Shri S. M. (Mandya) 
Krishna Pratap Singh, Shri (Maharaj-

ganj) 
Krishnan, Shri G. Y: (Kolar) 
K Shirsagar, Shrimati Kesharbai 

(Bhir) 
Kuchan, Shri Gangadhar S. (Solapur) 
Kulandaivelu, Dr. V. (Chidambar am) 
Kunhambu, Shri K. (Cannanore) • Kunwar Ram, Shri (Nawada) 
Kurien, Prof. P. J. (Mavelikara) 
Kusuma Krishna Murthy, Shri 

(Amalapuram) 

L 

Lakkappa, Shri K . (Tumkur) 
Lakshmanan, Shri G. (Madras North) 
Laskar, Shri Nihar Ranj an (Karim-

ganj) 
Lawrence, Shri M. M. (Idukki) . 

M 

Madhukar, Shri Kamla Mishra 
(Motihari) 

M,,:dhurl.. Singh, Shrimati . (Purnea) 
Mahabir Prasad, Shri (Bansgaon) 
Mahaj an, Shri Vikram (Kangra) 
Mahajan, Shri 'Y. S. (Jalgaon) 
Mahala, Shri R. P. (Dadra & Nagar 

Haveli) 
Mahata, Shri Chitta (Purulia) 
Mah'endra Prasad, Shri (Jahanabad) 
Maitra, Shri Sunil (Calcutta North 

East) 
Makwana, Shri Narsinh (Dhandhuka) 
Mallanna, Shri K. (Chitradurga) 
Mallick, Shri Lakshman (Jagatsingh-

pur) 
Mallikarjun, Shri (Mahbubnagar) 
Mallu, Shri Anantha Ramulu (Nagar_ 

kurnool) 
M!;mdal, Shri Dhanik Lal (Jhanjhar-

pur) 

.( vi ) 

MandaI, Shri Mukunda (Matburapur) 

MandaI, Shri Sanat Kumar (Joynagar) 
Mane, Shri R. S. (Ichalkaranji ) . 
Mani, Shri K. B. S. (Perambalur) 
Ma '1ni Lal, Shri (Hardoi) 
Murtand Singh, Shri (Rewa) 
Masudal Hossain, Shri syed (Murshid-

", 'Jad) 
Mavani, Shri Ramjibhai (Rajkot) 
Mayathevar, Shri K. (Dindigul) 
Meena, Shri Ram Kumar (Sawai 

Madhopur) 
Mehta, Prof. Ajit Kumar (Samastipur) 
Mehta, Dr. Mahipatray M. (Kutch) 
Mhalgi, Shri R. K. (Thane) 
Mirdha, Shri Nathu Ram (Nagaur) 
Mishra, Shri Gargi Shankar (Seoni) 
Mishra. Shri Ram Nagina (Salem-

pur) 
Misra, Shri Harinatha (Darbhanga) 
Misra, Shri Nityananda (Bolangir) 
Misra, Shri Satyagopal (Tamluk). 
Modak, Shri Bijoy (Arambagh) 
Mohammed Ismail, Shri (Barrack-

pore) 
Mohanty, Shri Brajmohan (Puri). 
Mohite, Shri Yashawantrao (Karad) . 
Mohsin, Shri F. H. (Dharwad South). 
More, Shri Ramkrishna (Khed), 
Motilal Singh, Shri (Sidhi). 
Mubarak Shah, Shri Khwaja (Bara-
mulla). 
Mukherjee, Shrimati Geeta (Panskura) 
Mukherjee, Shri Samar (Howrah). 
Mukhopadhyay, Shri Ananda 'Gopal 
(Asansol) . 
Multan Singh, Chaudhary (Jalesar) 
Mundackal, Shri George Joseph 
(Muvattupuzha) . 
Murthy, Shri M. Rajashekhara (My-
sore). 
Murthy Shri M. V. Chandrashekhara 

(Kan'akapur) 
Murugian, Shri S. (Tiruppattur) . 
Muthukumaran, Shri R. (Cuddalore) 
Muttemwar, Shri Vilas (Chimur) 



( vii) 

• 
Nadar, Shri A. Neelalohithadasan 
(Trivandrum) 

Nagaratnam, Shri T. (Sriperumbudur). 

Nagina Rai, Shri (Gopalganj). 

Nahata Shri B. R. (Mandsaur). 

Naidu, 'Shri P. Rajagopal (Ch1ttoor). 

Naik, Shri G. Devaraya (Kanara). 

Naik, Shri Surup Singh HirYa (Nan-
durbar) 

Naikar, Shri D. K. (Dharwad North). 

Nair, Shri B. K. (Quilon). 

Namgyal, Shri P. (Ladakh). 

Nandi Yellaiah, Shri (Siadipet). 

Narayana, Shri K. S. (Hyderabad) 

Natarajan, Shri Cumbum N. (Periya-
kulam) . 

'Nayak, Shri MrutyunjaYa (Phulbani). 

Negi, Shri T. S. (Tehri Garhwal). 

Nehru Shri Arun Kumar (Rae 
~  

Netam, Shri Arvind (Kanker). 

Ngangom Mohendra, Shri (Inner 
Manipur). 

Nihal Singh, Shri (Chandauli). 

Nihalsinghwala, Shri G. S. (Sangrur) 
Nikhra, Shri Rameshwar (Hoshanga-
bad) 

,0 

Odedra, Shri Maldevji M. (Porbandar) 

Oraon, Shri Kartik (Lohardaga). 

p 

Padayaclhi, Shri S. S. Ramaswamy 
(Tim;livanam) . 

Pal, Prof. Rup Chand (Hooghly). 

Palaniappan, Shri C. (Salem). 

Pandey, Shri Kedar (Bettiah) 

Pandey, Shrl Krishna Chandra (Kba-
lilabad) 

Pandit, Dr. Vasant Kumar (Rajgarb) . 

Panigrahi, Shri Chintamani (Bhuba-
neswar) . 

Panika ShJl Ram Pyare (Robertslanj) 

Parasher, Prof. Narain Chand (HaDUr-
pur). 

Pradhi, Shri ~h  (Bhandara), 

Parmar, Shri Hiralal R. (Patan)'  . 

Parthasarathy, ShIj P. (Rajampet). 

Parulekar, Sbri Bapusaheb (Ratna-
giri) . 

Paswan, Shri Ram Vilas (Hajipur). 

Patel, Shri Ahmed Mohammed 
(Broacb) . 

Patel, Shri Amrit (Gandhinagar). 

Patel, Shri C. D. (Surat). 

Patel, Shri Mohanbhai (Junagadh). 

Patel, Shri Shantubhai (Sabarkantha). 

Patel, Shri uttambbai H. (Bulsar). 

Pathak, Shri Ananda (Darjeeling). 

Pati!, Shri A.  T. (Kolaba). 

PatH, Shri Balasah.eb Vikhe (Kopar· 
gaon ) 

Patil, Shri Chandrabhan Athare 
(Ahmedangar) . 

P atH, Shri Shankarrao (Baramati). 

Patil, Shri Shivraj V. (Latur) 

PatH, Shri Uttamrao (Yavatmal). 

Patil, Shri Vasantrao (Sangli). 

Patil, Shri Veerendra (Bagalkot) 

Patil, Shri Vijay N. (Eb:andol) 

P atnaik, Shri Biju (Kendrapara) 

Pattabhi Rama Rao Shri S. B. P. 
(Rajaifununct.rY) , 

Pattuswamy, Shri D. (Vandavasi·) 

Pawar, Shrj Balasaheb (Jalna) 

Penchalaiah, Shri Pasala (Tirupathi) 

Phulwariya, Shri Virda Ram (Jalore) 

Pilot, Shri Rajesh (Bharatpur) 

Poojary, Shri Janardhana (Manga-
lore) 

Potduk!he, Sh.ri Shantaram (Chanara-
pur) 

~ h  Shri R. (Nilgiris) 

Pradhani, Shri K. (Nowrangpur) 

Prasan Kumar, Shri S. N. (Ch:Jkballa-
pur) 

Premi, Shri Mangal Ram (Bijnor) 

Pullajah, Shri Darur (Anantapur) 

Pushpa Devi Singh, Kaumari (Ral-
garh) 



rfl 

Qui Saleem. Shr! (Aurangabad) 

Qlaadri, Shri S. or. Sh ~  

It 

Bahi Shri Ram Lal (Misrikh) 

Rahi:n. Shrt A. A. (drlrayinkil) 
Bai, Shri M. Ramanna (Kasaragod) 

Bai, Shri Ramayan (Deoria) 

Rai, Shrlmati Sahodrabai (Sagar) 

Rajamalhi, Shri K. (Peddapalli) 

Raian, Shrj K. A. (Trichur) 

Rajda, Shri Ratansinh (Bombay 
South) 

Rajesh Kumall S ~  Shri (l'iroza-
baa) . 

Raju, Shri P . V. G. (Bobbili) 

Rakesh, Shl'i R. N. (Chail) 

Ram, Shri Ramswaroop (Gaya) 

Ram Awadh, Shri (Akbarpur) 

Ram Kinkar, Shri (Bara Banki) 

Ramalingam, Shri N. Kudantha.i (Ma-
yuram) 

Ramamurthy, Shri K. (Krishnagiri) 

Ramulu, Shri H: G. (Koppal) 

Rana Vir Singh, Shri (Kaiserganj) 

Rane, Shrimati Sanyogita (Panaji) 

Ranga, Prof.  N. G. (Guntur) 

~  Singh, Shri (Chatra) 

Rao, Shrimati B. Radhabai An8nda 
(Bhadrachalam) 

Rao, Shri Jaga'nnalh (Berhampur) 

Rao, Shri Jalagam Kondala (Kham-· 
mam) 

Rao, Shri M. Nageswara (Tenali) 

Rao, Shri M. S. Sanjeevi (Kakinada) 

Rao, Shri M. Satyanarayan ~

nagar) 

Rao, Shri P. V. Narasimha (Hanam-
konda) 

Rasheed Masood, Shri (Saharanpur) 

:Rath, Shri Rama Chandra (Aska) 

Ra hawa. Shri Amarsinh (Chhota 
Udaipur) 

Rathod. Shri Uttam (Hinioli) 

. ~ v  ) 

Raut, Shri Bhola • .<Bagaha) 

Ravani, Shri Navlin (Arnreli) 

Rawat, Shri Harish Chandra Sin,b 
(Almora) 

Reddi, Shri G . S. (Miryalguda) 

Reddy, Shri G. Narsimha (Adilabad) 

Reddy, Sh ~  Brahmananda (Naras8_ 
raopet) 

Reddy, Shri K. Obut (Cuddapah) 

Reddy, Shri K. Vijaya Bhaskara 
(Kurnoo!) 

Reddy, Shri M. Ram Gopal (Nizama-
bad) 

Reddy, Shri P. Bayapa (Hindupur) 

Reddy, Shri P . Venkata (Ongole) 

Reddy, Shri T. Damodar (Nalgonda) 

Riyan, Shri Baju Ban (Tripura East)\ 

Rothuama, Dr. R. (Mizoram) 

Roy, Shri A. K . (Dhanbad) 

Roy, Dr. Saradlsh (Bolpur) 

Roy Pradhan, 
Behar) 

Shri Amar 
I 

S 

(Cooch 

Saha, Shri Ajit Kumar (Vishnupur), 

Saha, Shri Gadadhar (Birbhum) 

Sahi, Shrimati Krishna (Begusarai), 

Sahu. Shri Narayan (Deogarh) 

Sahu, Shri Shiv Prasad (Ranchi) 

Saini, Shri Manohar La! (Kuruk-
shetra) 

Sait, Shri Ebrahim Sulaiman (Man-
jeri) 

Sajjan Kumar, Shri (Outer Dellhi) 

Saminuddin, Shri Godda) 

Sangma, Shri P. A . (Tura) 

Sankhawar, Shri Ashkaran ~

pur) 

Saran, Shri Daulat Ram (Churu) 

Sarangi, Shri R. P . (Jamshedpur) 

Sathe. Shri Vasant (Wardha) 

Sathiyendran, Shri M. S. K. (:rtamana_ 
thapuram) 

Satish Prasad Singh, Shri (Khagalia),> 

Satya Deo Singh, Prof. (Chapra) 

Sawant, Shri T. M. (Osmanabad) 



Sayeed, Shri P. M. (Lakshadweep) 

S ~  Shri Madhavrao (Guna) 

Sebastian, Shri S. A. Dorai (Karur) 

Selvaraju, Shri N. (Tiruchirapalli) 

Seo.:J, Shri A. K. (Calcutta North West) 

Sen, Shri Subodh (Jalpaiguri). 

Sethi. Shri Arjun (Bhadl'ak) 

Sethi, Shri P. C. (Indore) 
Shailani, Shri Chandra Pal (Hathras)' 

Shaktawat, Prof. Nirmala Kumari 
( Chittorgarh) 

Shaky a, ShrC Daya Ram (Farrukha. 
bad) -

Shakya, Shri Ram Singh tEtawah) 

Shakayawar, Shri Nathuram (Jalaun) 

Sham anna, Shri T. R. (Bangalore 
South) 

Shankaranand, Sbri B. (Chikkodi) 

Shanmugam, Shri P. (PcJondicherry) 

Sharma, Shri Chiranji Lal (Karna,l) 

Sharma. Shri Kali Charan (Bhind) 

Sharma, Shri Mundar (Jabalpur) 

Sharma, Shri Nand Kishore (Bala-
ghat) 

Sharma, Shri Nawal Kishore (Dausa) 

Sharma, Shri Pratap Bhanu (Vidieha) 

Sharma, Dr. Shanker Dayal (Bhopal) 

Sharma, Shri Vishwa Nath (Jhansi) 

Shastri, Shri Dharam Dass (Karol 
Bagh) 

Shastri, Shri Hari KriShna (Fafehpur) 

Shastri Shri Rajnath Sonkar (Said-
pur) 

Shastri, Shri Ramavatar (Patna) 

Shejwalkar, Shri N. K. (Gwallor) 

Shiongda. Shri D. B. (Dahanu) 

Shiv Shanker, Shri P. (Secunderabad) 

Shivendra Bahadur Singh, Shd Raj-
nandgaon) 

Shukla, Shri Vidya Charan (Mahasa-
mund) 

Sidnal, Shri S. B. (Belgaum) 

Singaravadivel, ShM S. (Thanjavur) 

Si'llgh, 'Shri B. D. (Phulpur) 

Singfi., Dr. B. N. (Hazaribagh) 

( ix ) 

Singh, Shri C. R N. (Padrauna) 

Singh,. Shri D. G. (Shahabad, 

Singh Dec, Shri K. P. (Ohenkanal)' 

Sinha, Shri Dharam Bir (Barh>' 

Sinha, Shrimati Kishori (Vaishali) 

Sinha Shrimati Ramdulari (Sbeohar) , 
Sinha Shri 'Satyendra Narayaa , . 
(Aurangabad) 

Sivaprakasam, Soo D. S. A . (Tirune-· 
IveIi) 

Solanki, Shri Babu Lal (Morena) 

Solanki, Shri Natavarsinh (Kapad-· 
vanj) 

Sonkar, Shri Kalapnath (Baeti) 

Soren, Shri Harihar (Keonjhar) 

Soren, SIlri Shibu (Dumka) 

Soundararajan, Shri N. (Sivakasi) 

Sparrow, Shri R. S. (Jullundur) 

Sreenivasa Prasad, Shri V. (Chama-
rajanagar) 

Stephen, Shri C. ~  (Gulbarga) 

8ubba, Shri P . M. (Sikkim) 

Subburaman, Shri A. G. (Madurai) 

Sukhadia, Shri Mohan Lal (Udaipur) 

Sukhbuns :kwr, Shrimati tGurdas-
pur) 

Sultanpuri, Shri Ki'ishan Dutt (Simla) 

Sunder Singh, Shri (Phlllaur) 

Suraj Bhan, Shri (Ambala) 

Surya Narayan Singb, Shri (Balla) 

Suryawanehi, S,hri Nareing (Bidar) 

Swami. ShrI K. A. (Visakhapatnam) 

Swaminathan, Shri R. V. (Siva ganga) 

Swaminaffian, Shri V. N.) (Pudukkot-
tail 

Swamy , Dr. Subramaniam (Bombay 
North East) 

T 

Tandon, Shri Prabhunarayan (Damoh) 

Tapeshwar Singh,. 8hri (Btkramganj) 

Tariq Anwar, 8hri (Katilrar) 

Tayeng, Shri Sobeng (Arunachal East) 

Tayyab Hussam, Shri (Faridabad) 

Tewary, Prof. K .  K . (Buxar) 



e ~  Shri Chandra Bhal Mani 
(Balrampur) 

Tewari, Shri Narayan Datt (Nairn 
Tal) 

Thakur shri Shivkumar Singh (Khan_ 
dwa) , 

'Thomas. Shri Skariah (Kottayam) 

Thorat, Shri Bhausaheb (Pandharpur) 

Thungon, Shri P. K. (Arunllchal West) 

Tirkey, Shrt Pius (Alipurduar) 

Tiwari, Shri R. G. (Janjgir) 

l'rilok Chandra. Shri (Khurja) 

Tripathl, SJiri Kamalapati (Varanasi) 

Tripathi, Shri'R. N. (Bilhaur) 

Tudu, Shri Manmahan (Mayurbhanj) 

Tur, Shri L. S: (Tarn Taran) 

Tytler Shri Jagdish (Delhi Sadar) 

U 

Uike, Shri Chhote Lal (Mandla) 

Unnikrishnan, Shri K. P. (Badagara) 

V 

Vairale, Shri Madhusudan (Akola) 

Vajpayee, Shri Ailal Bihari (New 
e ~ ~  

·Varma. Shri Jai Ram, (Faizabad) 

Varma, Shri Ravindra (Bombay 
North) 

Velu. Shri A.  M. (Arakkonam) 

'Venkataraman, Shri R. (Madras 
South) 

~ e h  Shrj P. (Nandyal) 

-Verma, Shri Chandradeo Prasad 
(Arrah) 

( x) 

Verma, Shri. ;Phool Chand (Shajapur) 

Verma, Shri R. L. P. (Kodarma) 

Verma Shri Raghunath Si'1lgh (Main-
purd 

Verma. Shri Shiv Sharan (Machhli-
shahr) 

Verma, ·Shrimati Usha (Kheri) 

Vijayaragnavan. Shri V. S. (Palghat) 

Virbhadra Singh, Shri (Mandi) 

Vyas. Shri Girdhari LaI (Bhilwara) 

W 

Wagh, Dr. Pratap (Nasik) 

Wasnik, Shri Balkrishna Ramchandra 
(Buldhana) 

Y 

Yadav, Shri Chandrajit (Azamgarh) 

Yadav, Shri Chhotey Singh (Kannauj) 

Yadav, Shri D. P. (MonghYr) 

Yadav, Shri R. N. (Parbhani) 

Yadav. Shri R. P. (Ma:ihepura) 

Yadav. Shri Ram Singh (Alwar) 

Yadav, Shri Suohash Chandra (Khar-
gone) 

Yadav, Shri Vijay Kumar (NaJanda) 

Yazdani, Dr. Golam (Raiganj) 

Yusuf, Shri Mohmed (S,iwan) 

Z 

Zail Singh, 8hri (HoShiarpur 

Zainal Abedin, Shri (Jangipur) 

Zainul Basher, Shri (Ghazipur) 



f. • .. 

LOK 15ABHA 

The Speaker 

Shri Bal Ram J akhar 

The Dep1Lty-Speaker 

Shri G. Lakshmana'Il. 

Panel of Chairmen 

:Shri "Guls'her Ahmed 

Shri &.:lmnath Chatterjee 

Shri Harinatha Misra 

Shri K. Rajamallu 

Shri Chandrajit Yadav 

,Shri Chintamani Panigrahi 

Secretary 

;Shri Avtar Singh Rikhy 

( x i ) 



GOVERNMENT OF INDIA 

MEMBERS OF THl!l CABINET 

. Prime Minister (All Ministries/ 
. DepartmentS n6t specified ,below). 

Minister of Commerce and Steel and 
Mines. 

Minister of External Affairs, 

Minister of Home Affairs. 

Minister of Communications. 

Minister of Finance. 

Minister of Energy 

Minister Of Education and Social 
Welfare. 

Minister of Railways. 

Minister of Shipping and' Transport 

Minister of Information and Broad-
casting. 

Minister of Petroleum., Chemicals and 
FertiUzers. 

Minister of La,w , Justice and Com-
pany Mairs. , 
Minister of Health and Family Wel-
fare. 

Minister of Tourism and Civil 
Aviation. 

Xblister or Civil Supplies. 

Minister.of P.arliamentary .A1fairs and 
Wor:ils and Housing. 

Minister of A.grieulttue and Rural 
BeconItruction and Irr;igation. 

~e  of Planning and Labour. 

~  t r • ; j 

'r 

Smt. Indira Gandhi . 

Shri Pranab Kumar Mukherjee. 

Shri P. V. Narasimha Rao. 

Giani Zail Singh. 

Shri C. M . stephen. 

Shri R. Venkataraman. 

Shri A. B. A. Ghani Khan Chaudhuri 

Shri S. B. Chavan. 

Shri Kedar Pande. 

Shri Veerendra Patil. 

Shri Vasant Sathe. 

Shri P. C. Sethi. 

Shri Shiv Shankar. 

Shri B. Shankaranand. 

Shri A. p . Sharma. 

Shri Vidya Charan Shukla. 

Shri Bhishma Narain Singh. 

Rao Birendra Singh. 

Shri Narayan Datt Tiwari. 

( xiii ) 

.," ..... 

, It 



( xiv ) 

MINISTERS OF STAT!: 

lrfinisber of State in the Ministry of 
Irrigation. 

Minister of State (Independent 
eharge) of the Ministry of Supply 
and Rehabilitation. 

Minister of State in the Ministry of 
Industry. 

Minister of State in the Ministry of 
Tourism and Civil Aviation. 

Minister of state in the Ministries of 
Education and Social Welfare. 

Minister of State in the Department Of 
Parliamentary Affairs. 

Minister of State in the Ministry of 
Commerce. 

Minister of state in the Ministry 
Health and Family Welfare. 

of 

Minister of State in the Ministry of 
Energy. 

Minister of State in the Ministry of 
Home Affairs. 

Minister of state in the Ministry of 
CQmmunications. 

Minister of State in the Ministry of 
Defence. 

Minister of State in the Ministries of 
AgricultUre and Rural Reconstruc-
tion. 

Minister of State in the. Ministry of 
Railways. 

llinister of State in the Ministry of 
Shipping and Transport. 

lIinister of State in the Departments 
Of SCience and Technology and 
e ~  

Kinister of State in the Ministry of 
:Petroleum, Chemicals and Fertilizers. 

llinister of State in the Ministry of 
Labour. 

~ of State 1n ~ Ministry of 
PlMnce. 

Shri Z. R. Ansari. 

Shri Bhagwat Jha Azad. 

Shri Charanjit Chanana. 

Shri Chandulal Chandrakar. 

Smt . Sheila Kaul. 

Shri Sita Ram Kesri. 

Shri Khursheed Alam Kban. 

Shri Nihar Ranjan Laskar. 

Shrj ~  Ma,hajan. 

Shri Yogendra Makwana. 

Shri Kartik Oraon. 

Shri Shivraj V. PatH. , 
Shri Baleshwar Ram. 

, 

Shri C: K. J affar Sharief. 

Shri Buts Singh. 

8hri ·C. P. N. Singh. 

Shri Dalbir Singh. 

Smt. Ram Dulari Sinha. 

8lui Sawai Singh sao.ua. 

'. 

" 

• ~ I" 



Minister of state in the Ministries of 
Agriculture and RUral Reconstruc-
tion. 

Minister of State in the MinistrY. of 
Home Affairs and e ~ ~  ot 
Parliamentary Affairs. . . 

(xv) .. 
.' Shri R V. Swaminathan.. 

Shri P. e h~ 

DEPUTY MINISTERS . . 
Deputy Minister in the Ministry of 
Works and Housing. 

Deputy Minister in the Ministry of 
Finance. 

Deputy Minister in the Ministry of 
Information and Broadcasting. 

_ Deputy Minister in the Ministries of 
Agriculture and Rural Reconstr 
tion. 

~ 

Deputy Milnister in the Ministry of 
Railways and in the Deptt. of 
Parliamentary Affairs. 

Deputy Minister in the Ministry of 
Civil supplies. 

Deputy Minister in the Ministry of 
Communications. 

Deputy Minister in the Ministry of 
Labour. 

Deputy Minister in the Ministry of 
Industry. 

Deputy Minister in the Ministry of 
Supply and Rehabilitation. 

Shri Mohammed Usman Arif. 

Shri Maganbhai Barot. 

Miss Kumudben M. Joshi. 

Miss  Kamla Kumal"i. 

Shri Mallikarjun. 

Shri Brajmohan Mohanty. 

Shri Vijay N. Patil. 

Shri P. Venkata· Reddy. 

Shri P. A. Sangma. 

Shri P. K. Thungon. 

• 



LOK SABHA DEBATES 

Val. XII First day af the Fifth Session af Seventh Lak Sabha No.. 1 

-. . . 
LOIt SABRA 

Monday, F ebruary 16, 1981/ Magha 
27, 1902 (Saka) . 

The Lok Sabha met at ThirtY-five 
minutes past Twelve of the CLock. 

[MR. SPEAKER in the Chair]. 

PRESIDENT'S ADDRESS 

SECRETARY: I beg to. lay on the 
Table a copy af the 'President's 
Address to. both Houses of parliament 
assembled tagether an the 16th 
February, 1981. 

President'lS Address 

Hanaurabw Members, 

It gives me great pleasure to wel-
came you to tliis session of Parlia-
ment, the first in the year 1981. You 
have a heavy and impartant schedule 
of business ahead of you. Let me ex-
tend my best wishes for the successful 
completion of yaur budgetary and le-
gislative business. . 

2. In the thirteen manths since 
assuming office, Government have 
gone ahead with speed and determi-
natian to repair the damage caused to 
·the natianal econamy by three years 
of drift a'nd lack of directian. Anti-
inflatianary policies were, vigarously 
pursued. The facUs of these policies 
Was the augmentation of domestic 
supplies through higher production, 
better capacity utilisatian, improved 

performance, af infrastructure, im-
POrfs of essential cammadities and 
curbing af anti-sacial activities which' 
affect domestic supplies. The public 
distribution system was strengthened 
and adequate supplies of essential com-
madities were ensured. Selective 
monetary and credit policy brought ma-
netary expansion under  control. The 
result has been a  significant slowing 
down of the inflatianary rate from 23 
per cent to 15  per cent. 

3. The unprecedented drought of 
1979-80 created a very difficult situa-
tian. To avert its disastraus can-
sequences, the CeiI,tral and State Go-
vernments mounted a massive relief 
operation. This included the supply 
of foadgrains, provisian of drinking 
water a'nd vigorous implementation 
af the fOOd far 'W'.:>rk programme. It 
goes to the credit of all cancerned that 
such a gigantic task V\"as successfully 
accomplished. 

4. In 1979-80 production of faad-
grains went down by as much as 23 
million tonnes. Production of sugar-' 
cane, and oilseeds also. declined. This 
Government devoted greater attention 
. to agricultural praductian programmes 
in 1980-81. Fertilizers, pestic.ides and 
impraved seeds were made available. 
Irrigation facilities were augmented. 
These measures helped ensure sub-
stantial increases in production of 
khan! craps like cottan, jute and 
sugarcane. The praduction of nearly 
79.5 milliCYn tonnes of faodgrains dur_ 
ing khanf was an all-time record.. 
Prospects of the current wheat crop 
~e promiSing. 

5. Other sector af the domestic 
econ·.:>my are also showing clear sigIllI 
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o'f recovery. The 'upturn in industrial 
activity, which -started in JUne-July, 
1980, gathered momentum in the 
second half of the fiscal year. As 
against a 0.1 per cent drop in produc-
tion in June, 1980 over June, 1979, 
there was an increase of 10 per cent 
in January, 1981 over January, 198(). 
Significant gains have been registered 
in the productiO'n of key commodities. 
Power generatiQn is expected to rise 
b37 6 per cent. Coal production is 'al-
ready about 8 per cent higher than the 
level achieved during the correspond-
ing period of the last year. Railways 
are now operating at a higher level 
of efficiency and are speeding up the 
movement of essential commodities. 
National income is anticipated to in-
crease by about 6.5 per cent during 
1980-81. 

6. Our economy cannot be insulated 
from the impact of external inflation-
ary pressures. The balance of pay-
ments position continues to cause con-
cern. The full impact of the sharp 
increase in oil prices since 1979 has 
been felt only during 1980-81. Be-
cause of this and other price increases 
affecting the country's essential im-
ports, total imports registered a  sharp 
rise from Rs. 6800 crores in 1978-79 
to Rs. 8500 crores in 1979-80 and will 
exceed Rs. 11,000 crores in 1980-81. 
The trade. deficit in 1980-81 is thus 
likely to increase considerably. 

7. Government are taking steps to 
increaSe exports and achieve import 
substitution to the maximum extent 
possible. Measures taken tQ augment 
production for exports include per-
mitting export production in excess 
of capacity, favourable treatment for 
the import of technology for such 
production and incentives to cent per 
cent export-oriented units. G<>vern-
ment have decided to set up an Export 
and Import Bank to help improve 
credit availability for exports. 

8. The climate 'for industrial invest-
men t and growth has been improved. 
Investment limits for small scale and 
ancillary industries have been raised, 

the facility of automatic growth' ex-
tended to more industries and licens-
i'ng and approval e ~ e  stream-
lined. Other steps include maximisa-
tion of production and employment 
generation, correction of regional im_ 
balances, strengthening of agro-based 
industries, and faster development of 
export-oriented and import substitu-
tion industries. A new strategy for 
backward area development has alsO' 
been evolved. .' 

9. Six more banks were nationalised 
and the banking system was required 
to actively provide financial support 
to the implementation of the 20-Point. 
Programme which has be,en activated 
specifically fur the uplift of the, 
weaker sectiOnS. 

10. Government are firmly com-· 
mitted to safeguarding the interests. 
of farmers. Prices of ·foodgrains,. 
sugarcane, pulses, cotton, oilseeds and 
other commodities have been raised. 
Marketing support i'n the post-harvest 
period was ensured through procure-
ment operations. • 

11. The policies of decontrol adopted 
by the previous government led to· 
drastic reduction in the production of 
sugarcane and sugar. As a re,medy 
qovernment enhanced the cane prices 
payable to farmers, provided incen-
tives to new factories and expansion 
proje,cts, rationalised the pricing for-
mUla with dUe regard to the needs of 
the weaker units and constituted a 
development fund. As a result of the 
various steps taken, sugar production 
in the, year 1980-81 increased substan_ 
tially. . , 

12. A major area of concern has 
been the inadequate growth of oilseeds 
production. A1?art from e ~  
of oilseeds prOduction in about lOG 
selected districts of the country, two 
s,Pecific projects haVe been approved 
for executive during 1981-82 relating 
to soyabean and groundnut develop-
~  A major effort is also being 
made to expand summer irrigated 
groundnut in the command of selected. 
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irrigation projects. Various other 
measures to improve oilseeds produc_ 
tion will also be taken. 

13. The economy is on the road to 
recovery but there is no rOOm for 
complacency. Demands for higher 
prices and incomes bY various sections 
aggravate inflationary pressures. Such 
demands also lead to reductiQn of. 
resources av'ailable for investment 
and' growth. It is thus necessary both 
in the national interest as well as their 
own self interest for all sections of 
the community to exercise, restraint 
in demanding higher incomes and 
priCt!s. 

14. The Sixth Plan has been for-
mulated in record time: restoring a 
sense of dynamism t.:> the develop-
ment process. It provides for an 
acceleration of the varioUs' pro-
grammes and an outlay ~ 

Rs. 97,500 crores. The Plan seeks to 
reconcile the requirements of growth 
and stability to strengthen the im-
pulses of modernisation, to achieve 
self-reliance, to reduce inequality, to 
generate employment and to pro-
gressively reduce poverty. 

15. The programme tontent of the 
new Five Year Plan has been devised 
to adequately subserve these objec-

- tives. Apart from the necessary pro_ 
visions in the public sector plan for 
infrastructure sectors like coal, energy, 
irrigation and tran port, high priority 
has been given to agriculture and 
rural development. Additional irri-
gation potential of about 14 million 
hectares' will be created during the 
plan period. Social forestry is being 
given due emphasis. Programmes for 
the proper growth of cottage, village 
and small industries have been ade-
quately taken care of. Provision has 
been made for social services, ke,eping 
in view the needs of women and of 
the socially depressed and economi-
cally back ward classes. It has also 
been ensured: that the tempo of pro-
grammes relating to education, health 
and family planning is effectively 
augmented. The programme for safe 

drinking water in rural areas will be 
accelerated. 

16. Conscious of its commitment to 
equity based growth, central assistance 
is being provided for the. first time 
to the special plan for scheduled 
castes. The quantum of assistance' for 
the tribal sub-plans has also been in-
creased, Programmes of direct produc-
tive benefit to the poor, whiCh involve 
.the transfer of assets, provision of 
mputs, credit, training and services, 
and the generation of wage employ- • 
ment through the ~  Rural Em_ 
ployment Programme are being 
undertaken. 

17. The world energy crisis high-
lights the need fur greater self-
·reliance on internal sources, A mas-
sive programme of oil exploration has 
been embarked upon which will cover 
both onshore. and Off-shore areas. 
ExplOitation of other traditional sour-
ces SUCh as coal and nuclear energy 
will also be accelerated. 

18. To increase the availability of 
renewable and othe1" new sources of 
energy like solar, tidal and wind, the 
Government have decided to consti-
tute a Commission for new and rene,-
wable energy cources, Government 
are also initiating measures for evolv_ 
ing a long-term energy policy to eli-
minate waste, to regulate energy con_ 
sumption, to diversify sources of 
energy and expedite exploration of oll 
aTld other energy sources Government 
will also take steps to economise on 
oil consumption, 

19. Government are aware that 
optimum utilisatiOn of our sea re-
sources is important for our future 
economic development. Since a multi_ 
disciplinary approaCh is required to 
exploit the vast resources of the ocean, 
appropriate institutional arrngements 
are being worked out. 

20. In ScienCe and Technology, the 
country reached an important rrtile-
stone in the peaceful uses of outer 
space with the successful launching 
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of SLV-3 in July last from Srihari-
kota, A 35 Kg. Rohini satellite was 
put into orbit. Another ~  s7ep 
will be the launching of the ~ 

National Satellite (INSAT) early 10 
1982. Steps to get the ground Sys:ems 
ready for the use of this operatIonal 
satellite are well under way. The 
Space Profile for the decade 198'0-90 
has been approved. 

21. Government are fully committed 
to the preservation of the environme.nt. 
A Department of Environment has 
already been created. The protection 
of forests against indiscriminate e.x-
ploitation is sought to be achieved bY 
making full use of the recently an act-
ed legislation. 

22. In order to link the outlying 
areas to the trunk routes of Indian 
Airlines Government has set up 

~  .. to operate feeder air ser-
vices. This Company will initially 
operate in West Bengal and the North 
Eastern states aod territories. 'It 
began operations on ~h January, 
!1981. 

23. The year 1981 is tihe International 
Year of Disabled Persons. Government 
have drawn up a plan of action for its 
observance. This will lead to better 
awareness of the pro blems of the 
handicapped and also help them to 
make useful contribution to society. It 
proposed to expand services for the 
. physically handicapped and to take 
measures :for their treatment, educa-
tion, training, rehabilitation and ~ e

ment. 

24. Economic growth and social nc-
velopment can flourish only in an 
orderly environment. The situation 
had deteriorated considerably because 
of communal disharmony, caste (.on-
fUets, extremists· activities atrocities 
on scheduled castes and scheduled 
tribes, minorities and other weaker 
sections of society and a general ten-
dency on the part of various interested 
parties to engineer agitations on diffe-
rent issues. Secessionist activities !lnd 
regional movements have also aggra-
vated the situation in some parts of the 

country. All these have resulted in 
hardship to the people and monetary 
loss to the nation. 

25. Several administrative and legal 
steps were, therefore, taken by Go J-
ernment during the last year to con-
trol lawlessness and to maintain peace 
all over the country. The National 
Integration Council bas ~ reactivat-
ed. In the recent past, improvemeQt 
in the law and order situation has 
been noticed. It is hoped that with 
the co-operation of citizens from all 
walks of life and of all political parties 
the situation will steadily imp r.o ve. 

26. The Government have exercised 
the utmost forbearance and made 
earnest efforts at various levels to find 
an early solution to the problem oj 
'foreigners' in Assam. Several rounds 
of discussions have been held with the 
representatives of the agitating .:>rga-
nisations, minorities, tribals and lea-
ders Of political parties, both at the 
national and slate levels. It is a 
matter of great regret that despite its 
conciliatory and constructive approach 
the agitatiOn nas not been called off. 
The Government will, however, conti-
nue their efforts to find a solutioll 
acceptable to all concerned. 

27. Hon'ble Members, I I)OW come to 
OUr relations with other countries. 
As we enter the eighties, we appre-
hend increased threats to the process 
of detente between the big powers . 
Events in Afghanistan, West 
Asia and growing military 
activities in the Indian Ocean 
involving the big powers hav.e serlOus.-
ly affected our security environment. 
Government are determined to conti-
nue their endeavour to strengthen the 
forces of tolerance and understand 
IndiS;s commitment to peace, apart 
from being deep-rooted in its ethosa 
and traditions, arises from a percep_ 
tion that reason rather than military 
force, fair play rather than economic 
manipulation should be the funda-
mentals on which the international 
system should be built. Consistent 
with tliis ethos. Government will 
continue to work :for the defusing 01 
tensions and the creation of conditions 
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in which mankind . can prosper and 
live in .peace. 

28. We were happy to host the recent 
meeting ot the Non-aligned Foreign 
Ministers in New Delhi. The relevance 
of the policy of non-alignment was 
reaffirmed, and the unity and solidari-
ty of the Movement to which we are 
deeply committed was consolidated at 
the meeting. The conclusions reached 
as well as the New Delhi Appeal issuei 
by the Special Session commemorating 
the 20th anniversary of the first Sum-
mit, demonstrated the continuing 
determination of the non_aligned 
Countries to make a positive contribu-
tion to w.orld peace and progress. The 
Conference reiterated not only certain 
basic prinCiples which should over 
relations between States but its opposi-
tion to any form of outside interferen.ce 
in the internal affairs of any country. 
We were happy that in the final (Ie-
cia ration of the Conference the de-
mand for the establishment of a Zone 
of Peace in the Indian Ocean was rei-
terated. Thereby the demand of the 
littoral states made almost ten years 
ago was endorsed. 

29. The continuing confiict between' 
Iran and Iraq, two countries with 
which we have the friendiest of rela-
tions has been causing concern. We 
have participated in. and supported all 
prrocesses which can culminate in a 
solution honourable to both couI!tries. 
Government intend to pursue the:le 
efforts in the larger causes of peace 
and non-alignment. 

30. The excllange -of visits at the 
highest level with the Soviet Union has 
further strengthened our' time-tested 
friendship. Our relations with other 
East European countries have also 
grown in volume and variety. h~ 

evolving pattern of these relations con-
firms our conviction in the principles 
of peaceful co.existence. This rein-
forces our belief that intetnational 
peace and stability can be nurtured by 
countries with differing socio-political 
systems and ideologies co-operating 
with one anotJher. 

31. With the USA, we share com-
mon values and ideals. It will be o.ur 
endeavour to strengthen the existin" 
multi-faceted relationship between the 
two countries. We are heartened at 
the emergence of a new mutuality of 
interests with countries of Western 
Europe, with whom we expect to ex. 
pand our relations in all spheres. 

32. The Government and people of 
rndia were happy to welcome in thew 
midst, last September, the Common-
wealth heads of State and government 
belonging to the Asian and PacifiC 
Region. We had meaningful discus.. 
sions . with them on issues of impor-
tance to us all. 

33. Consistent with the imperatives 
of history and geograhy out relatioDs 
with our neighbours have continued 
to develop in a spirit of mutual tl')lBt, 
advantage and good neighbourliness. 
Government are determined to furtbu 
develop and consolidate these relatlons 
on the basis of equality, reciprocit7 
and mutual benefit so that the peoples 
ot this sub-continent can live in pe_\!8 
and harmony. . 

34. From our side, we have made it 
amply clear that We are determined to . 
expand and strengthen the process of 
normalisation of relations with Pakis-
tan set in motion by the Simla Agree-
ment. It is oUr earnest hope that ;)UI. 
neighbour will also exert the political 
will to pursue this path and continue 
the healthy trend towards settling 
differences bilaterally and in a spirit 
of mutual accommodation and reci-
prOcity. 

___ 35. Our willingness to further no,r· 
malise our relations with China and 
to discuss all outstanding problems has 
been mane clear repeatedly. We hope 
that the Chinese will demonstrate their 
willingness to reciprocate. 

36. The visit of Mr. Yasser Ara!at 
and India's granting of full diploma-
tic status to the PLO mission in .'iew 
Delhi was in continuance of our sup-
port to the just struggle of the e ~ 
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of Palestine for the attainment of the.r 
inalienable rights. 

37. The conferment of the 1979 
~ h  Nehru Award for Interna-
tional Understanding to the hero of. the 
freedom struggle of South Africa, 
Nelson Madela, was symbolic of India's 
commitment to the cause of the people 
of South Africa. We rejoiced in the 
independence of the ~ e ot Ziml:>ab 
we; we remain steadfast in our support 
to the cause of the fz:eedom of Nami-
bia. Our relations with other African 
countries remain rlose and friendly. 

38. The ;ecent visit of the President 
of Mexico has added a new dimension 
tp our relations with Latin America. 
It is· PlIr endeavour to build further 
~ e  of understanding and c'o-opera-

~~  with the people of Latin and 
South America. 

'39. The international economic situa-
tIon has further cieteriorated. The dis-
cussions relating to the Second Unit.od 
Nations Development Decade ~ e to 
naught and the prospects for brinjng 
about a new international'  ,economic 
order do not appear bright. The deve-
loping countries are in a serious predi-
cament in ~e  to the avaUability of 
resour.ces and technologies. It is only 
by co-operation and mutual give and 
take thqt a bettez: future for all can be 
ensured. 

~  Hon'ble :vIembers, from what I 
have outlined, it is clear that the 
country is over the hump, economically 
and socially. The damage caused to 
the national economy has  been rep;l,ir-
ed to a large extent, agriculture is ex-
pected to reach record levels of pro-
duction, and the law and order posi-
tion is better. With unity of effort 
there are immense possibilities 01 
sustained progress to build a just 
PIOcial and e~  order,' 1n a 
country as large and diverse as ours. 
there will always be differences of ap-
proach. To optimise national ~ e

vour it is necessary to strive for identi_ 
ty of purpose, to harmonise differing 
points of view in a spirit of accommo-
dation and not to fritter away our 
energies in fruitless controversies and 
conflicts. 

41. In the present session besides 
dealing with the pending business, a 
large number of fresh legislative 
measures will come UP for your con-
sideration. Among these are the Ex-
port-Imports Bank Bill, 1981 and the 
Constitution Amendment Bill 1981 for 
redefining the expreSSion .. ~ on sale 
and purchase of goods" in· the Consti-
tution. 

42. May I urge all sections of the 
~ to approach the urgent and on-

erous tasks facing the nation in a spirit 
0t ~ e  while keeping in mind 
the need to serve the interests of our 
~ e  I wish you aU success in your 
efforts. 

JAI HIND 
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40. lWr'fTlf ~  "llif "11 

~ ~ ctft ~  ~~ 

~ f.l; ~ mm il"R ijl;jlf"14> ~ 
it 4>f6'1<:1A m iflT tm: ~ ~ ~ I 
~ [{ "U$ ilqoqi.lftll 4ll 

~ ~ <Ai wm:r ilfT '!<tiT ~  ~ 

~ if;. fuTiTi ~ <Ai ~ 
ctft m-m ~ <:1"m '!iT¥ il"R ~ 
. ctft ~  ~~ ~ I 5I1ffif it q;<VcIT 
~  ~ ijl;Jlf"i4> ~ mm 
~~ if; f.f+rToT ctft 'An: ~ 
wrfu rn ~ cf.T fcroc ~~ 
~ I ~  ~ fcrnrn ~ ~
emit ~ 'lit ~ it ~  it wm: 
oT &-nr ~ I ir$ 5I1ffif if; 
~ ~ ~~  if; fu1J: 
~ mcf'!/"lfcli ~ f.l; ~ ~~ ctft 
~ if; fu1J: S ~ h  ~  f'l1?r-
f'l1W ~ ~ if; oiTq ~ S  

ctft m<fiiT ~ ~ f"lTfiffi ~ 
~ Wl;:ft 1l1f<Rr 4ll ~ ~ C1R-

fcrcm:1 \f ;;tiC if ~ I 

4 1. <ffllIT'1" ~ it, 0f'fiT<fT <liT4" 
f.raIc:f.1 if; mq"-mq" ~ ~ 
oro: fcnn<fr CfiT<11 ~ m ~ 'RifT 
~ I ~ ~  ffi ~ f.1<.rfu 
mmcr afc!; ~  1981 ~ ~ 

~ Qfcrm;:r ~ ~  1 981 

~~ ~ ~  

.'!f;l'l" ~ ~ ~ ~  4ll Tf: 
~  <R'1T ~ I 

. 42. ~ if; ~ <fiff R lrn 
~ ~ f.l; iiACiT if; ~ 4>1 ~ 
·ctft ill i.l Ql'l 4><:11 4ll ElfTif it wa-~ 

~~ ~ ~~~ 

~  ctiT+f ~ ~ it ~ 
ctft m<fiiT ~ '¥ ;;mt I ltiT 'liTlRT 
~ f.l; ~ 5I1ffif ~ @ I 

12.36 brs. 

OBITUARY REFERENCES 

MR. SPEAKER: Honourable Mem-
bers as we meet to-day after an in-
terval of seven weeks, it is my sad 
duty to inform the House of the pas-
sing away of four former Members, 
namely Sarvashra Shankar Rao Tel-
kikar, G. K. Singna, Sardar Mohamad 
Latifur Rahman, Shrimati Tara Go-
vind Sapre and a former Union 
Minister, Shri M.C. Ch,agla. 

Shri Shankar Rao Telkikar was a 
Memb.er of the First Lok Sabha during . 
19fi2-57, representing Nanded consti-
tuency of Maharashtra. A veteran 
freedom fighter, he participated in thl! 
freedom struggle and suffered impri-
sonment. An active social worker, he 
was President of Arya Samaj during 
1923-26. He passed away at Nanded 
on 2 December, 1980 at the age of 82. 

Shri G. K. Singha was a e ~  

of the Third Lok Sabha during 1962-
67, representing Midnapur corutitu-
ency of West Bengal. A veteran 
freedom fighter, he joined non-violent 
non-cooperation • movement in 1921 
and suffered ·imprisonment. An 
active social worker, he was connec-
ted with a number of educational and 
cooperative institutions. He passed 
away at Garbeta on 21 December, 
1980, at the age of 80. 

Sardar Mohamad Latifur Ral:>man 
was a Member of the Constituent 
Assembly during 1946-50 from 
Bihar. He was also Member of Bihar 
Legislature for a number of 
years.  A veteran-freedom fighter, he 
joined non-cooperation and Khilafat 
movements. A prominent social and 
political worker, he was connected 
with several social and educational 
institutions. He also partieipated in 
Bhoodan Movement. He passed away 
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at Gaya on December 31. 1980 at the 
age of 80. 

Shrimati Tara Govind Sapre was 
a Member of the Fourth. Lok Sabba 
during 1967-70 representing Bombay 
North East constituency of Mahara-
shtra An eminent social worker, 
she ~  a Member  of All India wo-
men's Conference. She passed away 
at Pune on 14th January, 1981 at the 
age of 62. 

Shri M. C. Chagla was a former 
Minister· of Education during 1963-66 
and Minister of' External Affairs 
during 1966-67.' He passed away at 
Bombay on 9 February, 1981 at the 
age of 80. 

Starting his career as a Barrister. 
Shri Chagla had the distinctioh of 
being the first Indian to become the 
Chief Justice of Bombay High Court 
and held this office for a number of 
years from 1947-58. An eminent jurist, 
he published several books and ser-
ved as Chairman, Legal Education 

~ ee in 1948. 

He also served the country in 
variOUS capacities and held sev,erc>l 
important offices. He was appointed 
as an ad hoc Judge of International 
Court of Justice at Te e Hague during 
1957-60. He served as India's Am-
bassador in U.S.A. Mexico and Cuba 
during 1958-61, and' as Indian High 
Commissioner in U.K. and Amba-ssa-
dor to Ireland during 1962':63. 

He was elected to Rajya Sabha in 
February, 1964 and re elected in April, 
1966. He was also Leader of the House 
in Rajya Sabha during 1964-67. 
He was a soft spoken man of erudition. 
The country has lost in' him a promi-
nent public man a;nd a distinguished 
parliamentarian. 

We deeply mourn the loss of these 
friends and I am sure the House will 
join me in conveying our condolences. 
to the bereaved families. 

The House may stand in silence' 
for a short while to express our deep. 

sorrow. 

(The Members then stood in siLence' 
for a short white.) 

THE MINISTER OF PARLIAMEN-' 
'l'ARY AFFAlRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): 1 beg to lay on the Taple:-" 

(1) A copy each of the following 
Ordinances (Hindi and English ver-
sionS) under article 123(2) (a) of the 
Constitution: -

(i) The Special Bearer Bonds ~
munities and Exemptions) Ordi-
nance, 1981 (No.  1 of 1981) promul-
gated by the President on the 12th, 
January, 1981. 

(ll) The Delhi Sikh Gurdwaras' 
(Amendment) Ordinance, 1981 ~  

2 of 191\1) promulgated by the PreSl-
dent on the 21st January, 1981. 

(iii) The Life Insurance CorpOra-
tion (Amendment) Ordinance, 1981 
(No.3 of 1981) promulgated by the 
President on the 31st January. 1981. 

(2) (i) A copy of the Annual Re-
port (Hindi and English versions») ot 
the Rajghat Samadhi committee. 
New Delhi, for the year 1979-80 to-· 
gether with Audited Accounts. 

(li) A copy of the ;Review (Hind), 
and English versions) by Govern-
ment On the working of the Rajghat 
Samadhi Committee, New Delhi, for' 

the ye;ar 1979-80. 

SHRI GEORGE FERNANDES (Mu-
zaH'arpur): Sir, I am on this item. r 
have given notice that I want to .... 
(Interruptions) 

MR. SPEAKER: You will get it-

(InterruPtions) • 
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RE. MOTIONS FOR ADJOURNME:ijT 

~  ~~ ~ ~  ~  ~~  

~ e  \;fr, ~ ~  l!>i5i31"1l'120 

~ fGln ~ ~  f.t;m;r W 
it. ~ if ~  7>tQl'IGIOIIG if 

~ ~ ~~ 

~  

~ ~ ~ ~  m\if ~ ~ 

~  ~ ~  

'''IT ~ ~ f<ffi'l'tl· ~ ~  ~ 0 

rfto ~ ~ ~ ~ ~ ~ I miT 
'Ill' wU ~ ~ ~ ~ CNT-

Olifur fcf;m;:r ~ if . ' .•... 

~  ) 

~ ~ ~ : 7;tlt1 ~  7;tlt1 

'flIT en: ~ ~  .... ~  

~~ 
Nothing will go on record. 

(Inte?'ruptions) 

7;tlt1 ~  ~ ~ ~  1:rtT om; 

Wi ~ I 7;tlt1 ~ .mrn ~  

mq' m ;; ~ i>fOI' 1l aire-~ ~ I 

This is my job. Under the rules a 
Member can give notice of an Adjourn-
ment Motion on any day on which the 
House sits. However, in accordance 
with well established convention the 
notices' of Adjournment Motion ~ not 
taken up at the sitting of the House 
on the day of the President's Address. 
These notices are kept pending .... 

SHRI JYOTIJRMOY BOSU (Dia-
mond Harbour) : From where are you 
reading? 

MR. SPEAKER: I am talking from 
precedents and traditions. 

*Not recorded. 

SHRI JYOTIRMOY BOSU: Not by 
rules. 

MR. SPEAKER: Not by rules. We 
have certain traditions. 

SHRI JYOTIRMOY BOSU: Can 
rules not nave precedence over your 
conventions? 

MR. SPEAKER: No ..... 

SHRI JYOTJlRMOY BOSU: You 
conveniently take' conventions and 
then you conveniently disregard 
them. (Interruptions) That hardly be-
fits the Chair. 

MR. SPEAKER: Tomorrow, it is 
coming, Mr. Jyotirmoy Bosu. 

SHRI JYOTIRMOY BOSU: No, Sir. 
Adjournment ~ have been given 
on many important is'sues and you 
have to take them up one by one. 

~  SPEAKER : We shall decide 
one by one tomorrow, not ·today. 

SHRI JYOTIRMOY BOSU: Let the 
Speaker be impartial. 

MR. PEAKER: I am very much 
impartial. I am saying according to 
what has been done. I am deciding 
about the motions tomorrow. We will 
take them up one by one tomorrow. 
( InterruptioT}s) 

'''IT ~ ~~  ~~  (;;t: 
~  ~ GIT, W11: mq' ~ 

~ CfiTlfl'I' <fiVl1' ~ ~ f.f; 
f-;rn Wr ~ 'fiT 7>tfqiuqOI ~ 

~ ~~~  fu1:n 
\if1'lf ffi l!>'fi ~ ~ ~ f.ti \3'« 
\3'« ~ ~ 'UlSSqfu GIT 'fiT ~ 
~  ~ 'n:' '00 ~ ~ ~ 
<t\'11TG1' ~ '00 ~ I 
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JiitiIHIt ~  ;it ~ ~ ~ 

~ ~ ~ ~ 

WI 'f '3'« 1t ~  ~ ~ 

~ ~ ~ I 'f ~ m:r:rr 

-qIlfT GIl 3 3 ~ ~ 

~ ~~~  

'-'IT m:t ~ ~ ~ ~ : ~ 

Oiti 3 3 ~ 1t ~ ;;@' F fit; 

.t:(lf 0 eft 0 om ;; ~ A.1 ~ J ;rrr 

~  

SHRI JYOTIlRMOY BOSU: I can-
not understand one thing. You have. 
got certain business listed for today; 
and the Adjournment M;otion intends 
that those items of business be ad-
journed and this matter be taken up 
first. That is what the Adjournment 
"Motion is. (Interruptions) 

MR. ~  We shall take that 

up tomorrow. 

SHRI JYOTIRMOY BOSU: There-
tore, in all filirness you read out the 
. subject. .  ' 

~  SPEAKER: I need not read it 
out. 

(Interruptions) 

'1' ~ ~ ~ ~ (mnw): 

~ ;;ft, ~ ~ ~~ ~ 

~ 1t m1f ~  'fin" ~ ~~  

MR. SPEAKER: Shri Atal Bihari 
Vajpayee, Shri George Fernandes and 
Shri Ram Vilas Paswan .have given 
llotices of their lntention to raise 
points in regard to issue of Ordi-
nances during the last inter-sessi'.)n 
period'.  I shall allow tlhem to make 
brief observations. 

SHRI SATYASADHAN CHAKRA-
BQRTY (Calcutta South): Is it per-
mfssible for the Members to wear a 
badge ~  the House? There was a 
previous ruling that no Member should 
wear a badge. I haVe seen it 1n the 
Rules of Procedure .. But unfortunate-
ly, Members of the ruling party have 
entered the HoUSe with a badge of the' 
Prime Minister. ~ . 

MR. SPEAKER: I will look into the 
matter. 

SHRI SATYASADHAN CHAKRA-
BORTY: I do not want to sho'W any 
disrespect to. her. But this is not per-
missible.  I want your ruling. 

MR. SPEAKE.R: I do not want any 
badges to be worn in the House. 

. (Interruptions) 

MR. SPEAKER: Is there any badge 
here? 

THE PRIME MINISTER S~

MA'II INDIRA GANDHI): 'There is no 
question of our violating any rule. If 
there is any such rule, We should 
abide by it. We do not want to flout 
it. (Interruptions) 

MR. SPEAKER: This is also a con--
vention that there should be no such 
badge in the House. 

( Interruptions) 

MR. SPEAKER: This is a conven-
tion of the HOUSe. 

SHRIMATI INDIRA GANDHI· do 
not know when this convention' was 
made because when one hon Member 
opposite bad a badge saying that he 
was a CIA agent, nobody on the otlier 
side objected or askeg, 'him to take it 
Out. (Interruptions) . 

'IT ~ ~  (cre.rr): 

~~~~~  

't, ,.ft ~ ~ I ~  
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MR. SPEAKER: I am Teferring to 
certain things. This, is a parlillmentary 
e ~ e e  

(Interruptions) 

MR. SPEAKF4&: In' the Handbook 
on page 87 under Parliamentary Eti-
quette, it is mentioned: 

"Members should not wear any 
badge in the House," 

~  ~  ~  ; 'SJUR' ~ 

~~ ~~~ ~ 

1l!;lrr, ~ tJmf omr ~ I 

(Inter1'uptions) 

MR. SPEAKER: We shall consider 
what a badge is. 

(1 nte rruptions) 

SHRI JYOTIRMOY BOSU: On a 
point of order under Direction 2 of 
Yours. Let the book be put before 
you properly flagged. The question is 
that you have called Mr. Vajpayee on 
the issue of laying of a paper. Your 
Direction says that the pending ad-
journment motion on 20 per cent price 
~e on steel ;R.s. 20/-per tonne price 
rise On coal:.,. (Interruptions) 

MR. SPEAKER: Here again I would 
like to quote from the convention9.: 

"As a convention adjournment 
motions are not taken up on the daY 
of the President's Address. Notices 
received tor that day are treated as 
notices for the next sitting. ' 

SHRr JYOTIRMOY BOSU: I hope 
you will realise and understand that 
conventions cannot supersede the 
written rules. If there is any inconsis-
tency, y.ou should have approached the 
Rules Committee for a change, because 
the adjournment motion should have 
pdority over everything else. This 
kisan rlllly at the cost, of the peo-
ple .. , . (l'nferrttPt{ons) 

RE. CERTAIN ORDINANCES TO BE 
LAID 0r.'l TH;E TAijLE 

q) ~~ ~  ~~~  ('If 
~  ~~  ~  *'" ~ it; ~ 1ft ~ 1n41alln 
'lif ~ m- ;;rr ~ ~  .... . . 

~  ~ ft<rr ~  

MR. SPEAKER; You have to'object 
to it. 

~  q;r« ~~  ~~  

~~ ~~ 

We want to object to their laying on 
'!he Table. 

Mit. SPEAKER: You haVe to speak 
against it. 

SHRI GEO,RGEJ FERNANDES (Mu-
zalfarpur): We have given notice that 
we want to oppose the laying -of those 
papers on the Table. 

MR. sPEAKER: You raise objection. 
Then I will comment on it. 

SHRI GEORGE FERNANDES. Our 
notice is to oPPose the laying ~  the 
paper as such. We are assuming that 
the paper has not been laid. ATe we 
correct in assuming that the paper has 
not been laid? 

~  ~ ~  ~ ~ ~ 

~~  \;flf ~ !fiT ~  ~ 

~  m- @lcHM it; ~ \lIT ~ 
iil'rtT ~ ~ ~  ~ ~ ~ 

lfnl'm mm ~ I ~ tf\lT it; mR 
~ it ~ ~ sn;r '3OTlfT trtn' vrr I 
~ ~~ ij-

~ ~~  

mr.r ~ it; ~ lfft aTolfi' it 
~ ~  uIT mr: ~
em it mr ~  ~ it \it ~ ~ 
,"fM lfft ~ f.t;' ~ ~ 
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["f1 ~  ~  CfTiiNtf'I'] 

it; ~ 'U\Jlf rn OfiT fsm ~ 

~~ ~~ ~ ~ 

~~ ~~ ~ 

ifiT ~~ ~~ I 

~~~~ ~  9 

~ ~~ ~  

~ ~ <ft';f ~~ ~  

tn: W ~ <mr ~ ~ ~ 

~~~~ ~ ;;rro 
~ ~  1 2 ~ 'fiT, ~ 
21 ~ 'fi1 ~ ~ 31 

~ ~~~~ ~ 

if(\' ~  ~ ~ ttiT olotti O<fi ~ 

~ '00 ~ "IT ~ ?IT I 

~  if ~ ~ ~ [~  it; 

ifrt if ~ I ~ t:t!fi ~ it; "t;n<l' 
'fiT ~ ~ it; ~  ~~ ~ 

it; ~  ~ ~ ~ ~ IT<iT 

¥fT I 'flIT ~ ~ W rn 
~ ~~~ ? 

~ ('fiJi ~ 'fiT ~ ~  

~ iF ~~ it; ~ ~ 

it; ~ 5 or;;f 1fT 6 ~ ~ ('fiJi 

«-f '!fIT afOtti ~  ~  ~ ~  

~ ~  il 
~ ~ aTf opT ~ rn ~ ~ 
~ i;fT ~ ~ I lit flm, ..n-m 
~~~~ ~ ~ 

~  ltl\' 1 23tff f1:q1t if '-*T ~ 
m-
THE MINISTER OF COMMUNICA-
TIONS (SHRI C, M. STEPHEN): He is 
going into the merits. He can raise 
objection only to the laying on the 
Table; not on the merits. 

~ 'f!" ~~  ~  ~ 

~ ~ 11ft \3ft 123<iT fu1i 

~ '>fr cfflcf m 'ffl it; ~ ~  

'ffl if ~ it; ~ ~ fTf; ~ ~ 
~ m- Wf 'fi1m ~ ~ 

~~~~~ ~  

~~ ~~  

~  ~  mo if;. m if ~ 
<tilt it; ~ !fil ffi'Ofi if ~ 
if; fu1l: ~ ~  if; ~ f.fiir 
~ ~ 'fi1 $'r rn if; ~ 

~ i5ffiT ~ IT<iT ~ I 

m<f&'f ~~  ~  m Offif ~ 
~~~ ~ ~~  

'fil m:r ~ ~ ~ ~ lfiTfimrr 
~ I If' ~ <tt ~  ~ Offif ~ 

Ofi"( ~ ~ iff!': ~ m ~ 'fiT 
W ~ ~ ~ ~ ~ ~  

SHRI GEORGE FERNANDES: I 
shal1 contine myself to the Ordinance 
on black money,  I would like to l"cl.il;e 
a couple of constitutional points be-
cause, in my view, it is not merely 
whether the Ordinance was issued at 
a certain point of time, but the basic 
question is whether the Government 
('ould promulgate Ordinance that is 
primarily against the Constitution, 

(InterruPtions) 

I am on the point that an un-constitu-
tional document cannot be laid on the 
Table of the HOUse by the Minister of 
the Government. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Under what rule? 

SlilR,1 GEORGE FERNANDES, Un-
der the Constitution. (Interruptions) 
I would request you to listen to me. 

We have aU taken an 'oath under 
Schedule III, If the hon. Members on 
the other side of the House have for-
gotten their oath I would like to re-
miIld them of the oath that they have 
taken, Everyone has taken an oath 
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to Upl;lOld this Constitution. (Interrup-
tions) This House proceeds on the ba-
sis of the Constitution and if there is 
an open defiance of the Constitution 
and a law has been enacted through 
an Ordinance which is primarily un-
constitutional, that law by virtue of 
the fact that they have enacted it in 
an unconstitutional manner, cannot ~ 

laid on the Tsble of the House. 

MR. SPEAKER: It will come be-
fore the House. 

SHRI GEORGE FERNANDES: 
There are three constitutional points 
tha t I want to take uP. Firstly, the 
very enactment of the Ordinance it-
self ..... 

SHRI C.  M. STEPHEN: He is going 
into the merits. 

SHRI GEORGE FERNANDES: I am 
not going into the merits. (Interrup-
tions) 

SHRI C. M. STEPHEN: Is he on a 
point of order. 

SHRI GEORGE FERNANDES: I am 
already on a point of order. How can 
there be a point of order on a point of 
order? I am on a point of order under 
the Constitution. 

SHRI C. M. STEPHEN: Is he on a 
point of order? 

SHRI GEORGE FERNANDES: I 

haVe taken an oath by this Constitu-
tion. 

SHRI C. M. STEPHEN: Is he on a 

pOint of order? 

sHRI GEORGE FERNANDES: I 
haVe taken an oath to stand by this 
Constitution and if there is defiance of 
the Constitution by the Government,  I 
would approaCh the House. 

MR. SPEAKER: I have to listen to 
the point of order. 

'SHRI GEORGE FERNANDES: I am 
on a point of order arising out of the 
Constitution. Here there is no Motion 
before the House. I am on a point of 
order. I am making a submission on 
lhe point of order. 

MR. SPEAKER: YiOu are making a 
submission. He is on a point of order. 

SHRI GEORGE FERNANDES: I am 
making a submission on the pOint of 
order.  I am opposing the laying of 
lhese papers on the point of order 
upder the Constitution. 

SHRI C. M. STEPHEN: Let him 
carryon. 

SHRI GEORGE FERNANDES: 
Thank you. It takes a little time, but 
Shri Stephen always understands 
these things. It takes time. 

MR. SPEAKER: Please coniine 
yourself to the arguments against the 
laying of these papers. 

PROF. MADHU DANDAVATE 
(Rajpur): You refer to convenlion, 
but Cabinet Ministers do not raise any 
point of order. 

MR. SPEAKER: I have seen them 
raising points of order. 

SH,RI GEORGE ~ S  My 
first point is under Article 292. 

"The executive power of the Union 
extends to borrO' .... ing upOn the se-
curity of the ConSOlidated Fund of 
India within such limits, jj' any, as 
may. from time to time be fixed by 
law and to the giving of guarantees 
within such limits, if any, as maY 
be so fixed." 

SHRI C. M. STEPHEN: What. are 
you discussing now? (Interruptions) 

Unless the matter is on the Table, 
what are you discussing? 

SHRI ~  FERNANDES: I am 
not going to be bullied by this man. 
He always tries to bully the House. He 
should not be allowed to bully ..... . 
(Interru.ptions). 
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MR. S ~  Mr. George, please 
confine yo\.trsel! ..... 

SHRI SATYASADHAN CHAKRA-
BORTY: . I am on a point of order. 

He is still wearing the badge. 

(Interruptions) 

13 bra. 

MR, SPEAKER: He might not be 
knowing it. 

MR. JYOTIRMOY BOSU: He 
should be asked to rise in his seat and 
display the badge . . e ~  

MR. SPEAKER: He has removed 
it. 

The han. Members will kindly re-
move the badges. Why do you want 
to do it? It should not be done. 

You are not supposed to wear any 
badges. 

SHRI EDUARDO FALEIRO (Mor-
mugao): On a point of order, Sir. 
Two years ago or thereabout, there 
was another kisan rally. At that 
time, I was sitting there and Shri Mani 
Ram Bagri came with a badge.  . .. 
(Interruptions) 

MR. SPEAKER: Now, we have 
said and explained that as a matter 
of tradition and as a matter of eti-
quette ... 

~  EDUARDO .FALEIRO: But 
the .tradition has not always been 
obeyed. 

MR. SPEAKER: It is in the Hand-
book. It is for all the members to 
carry out. 

SHRI EDUARDO FALEIRO: We 
cannot have two standards. (Inter-
ruptions) 

~ ~~~ 

~~ ~~ 

fro ~ fltilrr t I 

MR. SPEAKER: There Is nothing 
that he "has raised. 

~~ WIT ~ tl 

'-1) q;flnll' ~  ~ ~ 

~  .... 

~ ~  ~  ~ ~ 

~~  

"1) ~  ~  : ~  ~ 

'IT fit; ~ ~ f.f;m;:r ~  

~~~~~ ~ 
q. 

'Q'&q ~ ~ ~  ~ m ~ 
<mf t "I ( &{'nnOf ) 

~  ~ ~ ~ ~  

~~  ~ OIn:-om: ~~ 

if; ~ ~ ~ ~ ~ afGf 
~ ~ ~ ~ ~ ~ >;fCflfT'fiiT 

'1\1' <mf ;;fR 'f<fT Ql ~ ~ I 

MR. . SPEAKER: 
wear the badge. 

Nobody should 

DR. SUBRAMANIAM SW AMY 
(Bombay North East): The "badge" 
includes roses also? 

~~ ~ ~  ~ m ~ 
~  

SHRI GEORGE FERNANDES: The 
first point that I would like to make 
is that the powers of the Union are 
restricted under article 292. In puts 
a very definite restriction on the 
amount that the Government can raise 
as loans. There is something very de-
finitive about this particular article, 
article '292, of" t?e Constitution, and 
when the Government has now decid 
ed to go in for these Bonds, the 'Black 
Money Bonds', there is no restriction 
at all placed on the touu. amount of 
money that is going to be raised under 
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these Bonds that are called 'Black 
Money Bonds, 1981'. In other words, 
you are today committing the Govern-
ment to a debt charge about which 
you are not clear. Article 292 re-
quires that you should be very defi-
nite, very clear, on the total amount 
of loans that you want to raise. You 
have the power to raise loans, but 
you must be very clear as to the 
amount of money that you are going 
to raise. You have no clarity about 
it; you are very Unspecific about It. 
1'herefor,e, there is clear breach of ar-
ticle 292 of the Constitution. 

The second point I want to make is 
under article 270 of the Constitution. 
Artkle 270 concerns taxes; it reads: 

"Taxes on income other than agri-
cultural income shall be levied and 
collected by the Government of 
India and distributed between the 
Union and the States in the manner 
provided in clause (2)." 

I shall not read Clause (2); is is not 
necessary for me to read that, though 
it is important. The point, however, 
is that all ineome-tax levies which 
the Government of India collects have 
to be shared-there is a mandatory 
provision that they have to be shared 
-with the State Governments. What 
the ~  Money  Bonds are trying to 
do is collecting moneys that go beyond 
. .. (interruptions) Sir, I need your 
attention. They are most welcome to 
repudiate what I am saying; they are 
most welcome to say that the Consti-
tution is not important .... 

MR. SPEAKER: The Constitution 
is very much important. 

SfiRI GEORGE FERNANDES: 
Under article 270 if .the States are to 
get a share of the income-tax levies 
and if the Black Money Bonds tOday 
are creating a situation where income-
tax is not .going to be collected but 
tbe money that was 'not paid as in-
cOme-tax is going to be collected by 
the Government of India under these 

Black Money Bonds-for whatever 
purpose; their purpose may be totally 
political or totally personal; I am not 
concerned about that-when that 
money comes to the Government of 
India treasury, the States are going 
to be denied their share-as artJ.cle 
270 requires the Government to give 
them a share of their taxes. 

The third point I want to make is 
on the Ordinance itself. Article 123 
gives to the President the power to 
promulgate Ordinances during recess 
of Parliament. My hon. colleague, 
Shri Vajpayee, has referred to this 
point. But I would like to read this 
article which has just one sentence: 

"123.(1) If at any time, except 
when both Houses of Parliament 
are in session, the President is satis-
fied that circumstances exist which 
render it necessary for him to take 
immediate action, he may promul-
gate SUC.h Ordinanc,es as the circums-
tances appear to him to require." 

1 do not know how the Finance Minis-
ter and how this Government gave 
advice to the President to promulgate 
this Orllinance and how they could 
convince, anybody that a sudden situ-
ation arl)se and immediate action was 
necessalY, that circumstances suddenly 
existed for that kind of immediate 
action. Black Money has been in 
circulatlOn, and hon. Members, who 
are not onliy sitting on the Treasury 
e he~ but also sitting in the Cabinet, 
have made certain very profound 
statemel1ts on this, and at the end of 
it all, if they give this kind of advice 
to the P resident, there is a  further 
breach of the Constitution. 

As a Member who has taken oath 
to uphold this Constitution, my sub-
miSSiOll is that this paper cannot be 
laid on the Table of the House and I 
oppose laying of this paper on the 
Table of the House. 

~  U'f ~  ~  ~  

~ ~ ~ 8ft ~ \fii1pe'h, 
~~ ~~ if 
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[~  ~ miCfA'] 

~ arffi ~  'q"R ;T' '1ft ~ Cfl'm 
q'T fit; ~~ ~ ~ OfTCf"!,G i;fG!' 

~ e CfiT m ~~ CfT{{T '1T 

~ i;fG!' ~ ~ ~ ~ ro:rT 
~ ~~  ~  

aT w cfT:q it ~ ~ ~ ~  

q'T, f-im'iiT 'q"fq ~ ~ ~ 
ffi'ci" 'q"R q I ~ lwlc: it ;rn Cfit I 

S ~ ;;it, ~ l:fR ~ 

~ ~~~  ~ 
ctT ;ftfu ~ ;fi<m, 00 it ~  

~ ~  ~  ;ftfu ~ ~ ~ 

'q"1<: ~  ~ ~ ~ 'q"T. t% ~ ~ 
i;fGi' ~ mfu;'fu ~ <rnr Cfi1 ~ 

'fiW fit; ;jJ) ~~ ~ 

;jJ) ~ <t>1t ~ ~ ~  ~ Cfilf-
~ ~  ;jJ) ~  ~ ~ 'fiT 
tlID ~ ~ ~ ~ Gfrt it om ~ 
~  mq ~ ~ ~  Gfrt it 
\m ~ ~ 'R <flfT tt.;;roft ~  'fiif'f 
~~~~~~ 

q'T-W ~ CfiT ;jJ) Cfi11l 'q"fq 'fi'{ 

~ ~ ~  rn-qrtf ~ 

m<: Olfffirmr ~ if 'fi'{ ~ ~ 
m<: t% ~ ~ ~ ctT ~~  

Cfi1 ,..m rn i;fT ~ ~ I 

Wfm:!; lT' ~ ~ ~ fit; 
~ ~ ~ ~  ~ ~ ~ 

fcNUq ~ m<: mi;f n'fi ;jJ) ~ ctT 
~~~ ~~ ~  

~ lT' ~ CfiT fcrfur ~ ~ I 

MR. SPEAKER: I have looked into 
the matter.  , .. 

SHRI JYOTIRMOY BOSU: I want 
to be educated by you. Now my 
friena has spoken. Under what rule you 
have allowed an ordinance to be op-
posed when a  statutory resolution 

opposing it is already there? Kindly 
educate me, Sir. Only the introduc-
tion of a Bill can be opposed if there 
is legislative incompetence, but laying 
of paper or ordinance cannot be op-
posed. Under what Rule, Sir? 

MR. SPEAKER: I will call you-
being a very good ally.  I have looked 
into the matter. My diotinguisheJ 
predecessors have made observations 
in regard to these matters from time 
to time in the past. I have also check-
ed up and in the past also ordinances 
have been promulgated by the Pre-
sident for the purpose of levying 
taxes or duties. 

Government has already indicated 
its intention to bring forward Bills 
for replacing these ordinances, The 
Members can very well raise the 
points when the relevant Bills are 
taken up for consideration in the 
House. 

There is, however, no objection to 
the laying of these Orciinances on tl)e 
Table of the House to-day .... 
(Interruptions) 

SHRI JYOTIRMOY BOSU: You 
have read from a written note. That 
was prepared before you heard them. 

MR, SPEAKER: I have certain notes 
with me, but I know what I am doing. 
I have consulted everything and I 
was going through all these things. 

''IT ~ ~  ~ ~  : 
'q"rcr ~ aT ~  '1ft rr@ ~ f'fi ~ 

tTffif Cfi11l ~ ~ ~  

&tT ~  ~~  ~  ;'fi''1' 

~ 'fil'r ~  ~ ~ f'fi ~ ~  

~ ~ ~ I 

MR: SPEAKER: I have already said 
what I said. Last time I said and 
this time also I have said. 
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PAPERS LAID ON THE TABLE 

SPECIAL BEARER (IMMUNITIES AND 
EXEMPTIONS) ORDINANCE, 1981, DELHI 
SIKH GURDWARAg (AMDT.) ORDINI}NCE, 
1981, LIFE INSURANCE CORPORATION 
(AMDT.) ORDINANCE, 1981 AND ANNUAL 
REPORT AND REVIEW OF RAJGHAT SAMA-
DHI COMMITTEE, NEW DELHI FOR 1979-
80. 

THE MINISTER OF P ARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : I beg to lay on the Table: -

(1) IA copy each of the following 
Ordinances (Hindi and English ver-
sions) under article 123 (2) (a) of the 
Consti tution:-

(i ) The Special Bearer Bonds 
(Immunities and Exemptions) Ordi-
nance, 1981 (No. 1 of 1981) promul-
gated by the President on the 12th 
January, 1981. [Placed in Library. 
See No. LT-1771 181.] 

( ii) The Delhi Sikh Gurdwaras 
(Amendment) Ordinance, 1981 (No. 
2 of 1981) promulgated by the Pre-
sident on the 21st January, 1981. 
[Placed in Lib.rary. See No. LT-
1772181] . 

(iii) The Life Insurance Corpora-
tion (Amendment) Ordinance, 1981 
(No.3 of 1981) promulgated by the 
President on the 31st January, 1981. 
[Placed in Library. See No. LT-
1773181.] 

(2) (i) A coPy ot the Annual Re-
port (Hindi and English versions) 
of the Rajghat Samadhi Committee 
New Delhi, for the year 1979-80 to-
gether with Audited Accounts. 

GMGIP D-M-3443 L S- I 0-3-1 981 - 890 

(ii) A copy of the Review (Hindi 
and English versions) by Govern-
ment on the working of the Raj-
ghat Samadhi Committee, New 
Delhi, for the year 1979-80. [Placed 
in Library. See No. LT-I774/81.] 

NOTIFICATIONS UNDER CUSTOMS ACT, 
1962 AND CUSTOMS TARIFF ACT, 1975. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT) : I beg to lay 
on the Table: -

(1) A copy of Notification No. 
G.S.R. 8 (E) (Hindi and English 
versions) published in Gazette of 

India dated the 6th January, 1981 
together with an explanatory 
memorandum regarding reduction 
of export duty on semi-finished 

leather from 5 per cent ad valor em 
to 10 per cent ad valorem under 
section 159 of the Customs Act, 
1962. [Placed in Libm r y. See No. 
LT-1775181.] 

( 2) A COpy of Notification No. 
G.S.R. 11 (E) (Hindi and English 
versions) published in Gazette of 
India dated the 9th January, 1981 
together with an explanatory memo-
randum regarding increase in rate 
of export duty on groundnut kernel 
and groundnut in shell, under sub-
section (2) of section 8 of the 
Customs Tariff Act, 1975. [Placed in 
L i brary. See No. LT-1776181.] 

MR. SPEAKER: Now the House 
stands adjourned to reassemble to-
morrow at 11 a.m. 

13.14 hrs. 

The Lok Sabha then adjourned till 
ELeven of the Clock on Tuesday , 
February 17, 1981 1Magha 28, 1902 
(Saka) . 
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